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PER.P.S. BAJAJ

None has come present on behalf of +the
appellanis. The pernsual of +the §ife shows that vide
onden dated 9.10.00 both the appellants were directed Ia_'
make pre-deposii of R&.Z7 Lakhs each within a period of
eight weeks from the date of the onder fox ententainment
0f Ztheirn appeal fon hearing on menits, . Bui they aid not
make compliance with this orden of the lTrndibunal, nathen
thein counself sought extension forn Zwo months ﬁam-making
zhe_pie-depoaiz 04 Lhe amount and the stame was atlowed
vide ordexr datedl4,12.2000. The compliance was ordered
to be neponted for today. Today none has come present an
behalf of the appellants and no proog 04 comptiancé 04
the stay onden of the Tribunal dated 9.10,2000 had QQen

akso intimated by them personally or by thein counsed.

2. . The {ile funthen reveals that on 5.2.2001 Zhe

appellants moved an applicaiion for modification of the
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stay onden dated 9.10.2000 and subsequent onder extending -
'éhg.peniod aﬁHdepoaig_dazgd 14.12,.2000, on fhe ground
thai~zhe appelltants due to ginancial hardship, will noi
be able %o make pre-deposit of R&.Z Lakhs each and ié ihe -
‘alternative sought again exienaion'aﬁ Zthhee mdniha, but
none has come preseni on fhedin behaﬁ{ to_pno&eeuta-the
pneéeﬁt application, Even aihenwiéé, 1 do not gind any
Auﬁﬁicfeni groudd to allow the prager of the appellants
§on modification of Zhe above said two ondens orn to allow
any {aithen time to Zhem, The ﬁindnciaz-handéhip of the
-appellants was considered by the Bench whife passing Lhe
stay onder dated 9.2.2000 and directing them %o maﬁa‘pne{
deposit of R&.Z2 Lakhs each out .oﬁ ihe Zztotal penaﬁty-
amount of R4.5 Lakhs each Amposed on them under Secetion
172(b) aﬁ-ihe Cuétoms Act by. Zhe authonities below on
account of recovery of godd of foreign origin valued at
R354504491/- grom them, Thenegfore, now again this very _
plea of financial hardship puit forth by Zhe appelflants:
jon seekding modigication of the above said Aiay-oadé& 04
the Tribunat, cahnof be entertained and considered. No
funinen exiension of %ime aléso deserves 1o be allowed %o
them, when already zhéy.had availed the extension and the
perusal o4 iha orndesr dated 14.712.2000 shows that thein
counsel sought exiension of Zwo months and the 4ah¢ was
allowed. This application for modification of stay onden
on- in the alteanative fon extension of Lime i dismissed.
Therefore, §oa having gaifed 2o comply with fhe stay
onder of Zfhe Tribunat dated 9.10.2000 even within the
‘extended itime, both the appeals of the appeflants are

ondened to be dismissed under Section 129 of Zhe Customs

Aet, 196172,

Dictated and pronounced in the open Count.
| NN : . (P.S. BAJAJ)
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